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Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest

bail by accused/petitioners Md. Alaluddin and Md. Manoruddin apprehending

arrest in connection with Missamari P.S. case no. 109/20 (corresponding
It

G.R. Case No. 3815/20) U/s 3261307134 of IPC.

Case diary, as called for, has been received and perused the

sdfre. Also heard ld. counsel for both the sides.

It is submitted by the Id. counsel for the accused/petitioners

that the prayer for pre-arrest bail for the aforesaid accused/petitioners was

previous rejected by this court and therefore the petitioners have come up

with a fresh ground seeking pre-arrest bail in connection with the afore-

stated case. It is further submitted that the son of accused Alaluddin is

physically challenged and the accused/petitioner is required to take care of

him. It is further submitted that wife of accused Alaluddin has been suffering

from Hemiplegia of the leg side and she also needs to be taken outside the

State for better medical treatment. It is further submitted that investigation

of this case has also substantially progressed and therefore custodial

detention of the accused/petitioners cannot be warranted for the purpose of

investigation of this case. It is, therefore, submitted that the prayer for pre-

arrest bail for the aforesaid accused/petitioners may be allowed.

Having considered the aforesaid submission, I have carefully

perused the materials available in the case diary but I am constrained to

hold that there are serious incriminating materials against the

accused/petitioners to show their complicity in the commission of the

offence as alleged in this case which do not justiflT grant of pre-arrest bail to

the aforesaid accused/petitioners at this stage of investigation. I am further

of the view that grant of pre-arrest bail to the present accused/petitioners at

this stage shall adversely affect the investigation of this case.
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Consequently, the prayer for pre-arrest bail stands rejected.

Let the case diary be sent back.

Misc. case stands accordingly disposed of.

( N. Akhtar )
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